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THE GAU HATI HIGH COURT AT GUWAHA TI
(HIGH COURT OF ASSAI,4, NAGALAND, I*4IZORAN1 AND ARUNACHAL PRADESH)

No.Hc.vII-21/2oosl qB( I 
^Smti. layashree Bora,

Joint Registrar (Vigilance),

Gauhati High Court,

Guwahatl.

Shri Gote lYega,

District & Sessions Judge,

Ziro, Arunachal Pradesh. iI
Dated Guwahati, 74 Septembet, 7024

Earned leave.

No. DSC(Z)/PF-23 I 2023 I 34 I 63 dated 20. 09.2024

Sir,

With reference to the above, I am directed to inform you that you have been

granted thirte€n days earned leave from 23.09.2024 to 05.10.2024, along with
station leave permission from 23.09,2024 to 13,10.2024, subject to submission of his

Leave Admisslbility Report at the Gauhati High Court ltanagar Permanent Bench. Further, you

are asked to hand over charge of your Court and Officc to the Chief ludiclal Magistrate cum

Clvil Judge (Sr. Division), Ziro.

Yours faithfully,

sdl-
]T. REGISTRAR (VIGIljNCE)

Memo No.HC.VII-21 /2008 4tzr-1631 t dated ) 24-01-L\
Copy to:

1. The Joint Registrar, Gauhati High Court, Itanaqar Permancnt Bench, Arunachal Pradesh

*fin"Project l\4anager, Gauhati High Court

. REGISTRAR N E


